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Civil Misc.COntempt ApplicationNo.216 of 2001- --
In-

Original ~pplioation!2.:. 19 of 1995

Allahabad this the Oath day of April 2002

Hon'ble M~.Justice R.R.K. Trivedi. V.C.
Hon'ble Mr.C.S. Chadha. Member (A)

Shiva Kant Mishra. SOn of t.ate Maharaj Kishore

Mishra. R/O 19-A/19. Teliar ganj(Sharikar Ghat).
Allahabad.

Applicant

By Advocate Shri P.C. Shukla

Versus \
\

1. Sri Mathew John. Divisional Railway Manager.
~rthern Rail W3. y. Allahabad.,.Di vision. Allahabad.

2. Sri Susheel Kumar Luthra. Additional Divisional
Railway Manager. ~rthern Railway. Allahabad
Region. Allahabad.

3. Sri Rajiv Kishore. Senior Divisional Personnel
r

Officer. Northern Railway. Allahabad Division.
Allahabid.

4. Sri Devendra Pratap Lal. Divisional Superin-

tending Engineer. IIIrd Northern Rall~ay.
Allahabad Region. Allahabad.

By Advocate Shri Prashant Mathur
Opp. Parties
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BX Hon'hle Mr.Justice R.R.K. Trivedi. V.C.
By this application. the applicant has

prayed to punish the respondents fOr non compliance

of the order of this Tribunal dated 02.08.01 passed

in O.A.No.19 of 1995. The operatl ve part of the order

is as under;

"For the reasons stated above. this O.A. is
partl y allowed. The order dt.30/06/1994 passed
by disciplinary authority and order dated 21.11.94
passed by appellate authori ty are quashed to the
extent they relate to charge No.1. For the charge
No.2. orders shall be maintained. however. punish-
ment of compulsory retirement awardee. to the
applicant is quashed and substituted by depriving
him 50%of wages for the period 30.06.1994 up to
the date of re-lnstatement. Applicant shall be
re-insta ted wi thin a period of one month from
the date of conrnunication of this order. I f any
anounc has been paid to the eppkLoant, during this
period in pursuance of the impugnedorder. it shall
be given adjustment. The amount due to the applicant
shall be paid to the applicant withcbnmur months••"

..
.".

Thus. under the aforesaid order. the applicant

was entitled to receive the amount.payable within four

nx>nths. The applicant's case is that the amount relat-

ing to 50%of wages has not been paid to the applicant,

tbough he has been reinstated. Shri P. Mathur has submit

that the order has been substantially complied with

as the applicant has been reinstated. It is also
-.J..... ""

stated that as review application no. has

been filed. the amount has not been paid. Wedo not
••• pq.3/-
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find any justification on the part of the respon-

dents trtly they wi thhcnd the amount on the ground

that the review application has been filed. No

interim order has been passed on the review

applica tion. Wehave also been informed tha t
, '-~~\I\.....,,,--

the applicant is goirg to it '!: ': r'" the age of

superannuation in the month of May. 2002 and
"'-\

there appear no justification to keep him deprive~u

of the benefi t of the order for such a lorg time.

Shri P. Mathur then has submitted that the respon-

dents maybe granted one month time to pay the whole

amount which may be due to the applicant under the

order of this Tribunal. ';:

Considering the facts and circumstances.

we dispose of thi s contempt application in the ligh t

of the statement of counsel for the zes ponderrt.e and

grant 3 weeks time to pay the whole anount due to

the applicant. NOtices are discharged. NO order

as to costs. Copyof this order shall be given

wi thin 24 howrs to l:x>ththe sides.

Member(A)
~
Vice Chairman

/M.M./


